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PRINCIPAL BEWCH

04 No,1661/90

New Oelhi, dated the

CORMA
Hon"ble_ Shri S,Re Adige, Member

Hon'blz Smi.lakshmi Swaminathan

Drslatitam Goswani ’

IN  THE CENTRAL AHﬂINISTHATIVE TRIBUNAL

: NEW OELHI

23th August, 1924

N

{a)

s Member{Judicial)

Rfo Station Road, Dehri-on-sans,

Pels Dalmianagar,
Diste= Rohtas, Bihap821305

(By Advocate Shri A.K, Behera )

Vs
Weion of India through 3
1, S=zcretary,

Ministry of Home Affairs,
~North Block, New Dalhi

’ >.-.‘ rhﬂ.icant

24 Oimssoior, S5UP National Police Acadeny, .

Hydsrabad, )

3 . Di.rectb Ty

Lal Bahadur Shestri National Acadsmy of

Administration, Mussorie.

4. Sscretary,

"Ministry of Personnel and Training,

Morth Block, New Oelni,

5. Segretary,

Union Publiv Servies Commission, .
Onolpur House, Shahjehan Road,
\

N’EN Dalhi *

(Nons for the Respomderts )

¥se Respondents

DUOGIENT (ORAL)

(Hon'bls Shri S,R, Adige, Membe

Sh «8eKaBehera,laam
and states that this applicatio

= {4)

ed _counsgll for the applicant appneared

n has rendered infructucus because

the relief prayed for by the applicant has éince been granted by the

Respandents.

i
having become infructuousy -
N ey e

(Lakshmi Swaminathaf
.. Bembzr{J) >

~#foplication ie accordingly allowed to be withdrawn as

-, o : ) N
I % 'C’Zl’ .1

(SeRe Adigy )
Membsr(A4)



